
Central Administrative Tribunal 
Lucknow Bench Lucknow

C.C.P. No. 25 OF 2012  
In

Original Application No. 2 9 4  OF 2010  

This the 27*** day o f November, 2012

Hon’ble Justice Sri Alok Kumar Singh. Member(J) 
Hon’ble Sri S.P. Singh. Member lA)

J ite n d ra  P ratap  Verma, aged ab o u t 29 years, son of Late 
Shri J a i  Ram Verma, residen t of Dalibagh Colony, Baba 
Ram aiya J i Puram , Lucknow.

Applicant
By Advocate; Sri Praveen Kumar.

Versus
CoL Kam lesh C handra, the Chief Post M aster General, 
UP Region, Lucknow.

Respondents
By Advocate Sri S. P. Singh.

Order(Dictated in Open Court)

By Hon’ble Justice Sri Alok Kumar Singh, M( J)

Heard counsel for the parties.

2. Vide th is  T ribuna l’s order dated  2"'* 
M arch, 2012 passed  in O.A. No. 2 9 4 /1 0 , the 
responden ts  were directed to consider for providing 
com passionate appo in tm ent to the  applicant in 
p u rsu an ce  of h is application for com passionate 
appoin tm ent. For th is exercise, a  period of th ree m onths 
w as given from the date a certified copy is produced. 
The com pliance report in hand  h a s  been filed saying 
th a t  the stipu lated  period h as  passed , b u t h is case has 
not been considered.

3. From the o ther side, the  com pliance affidavit has 
been filed sworn by Col. Kam lesh C handra, Chief Post 
M aster General U.P., Circle, Lucknow saying th a t in 
com pliance of the order of th is  T ribunal, the case of the 
app lican t h as  been reconsidered by him , b u t due to non ­
availability of the vacancy, it h a s  been ordered to enlist 
the  case of the app lican t before CRC as  and  when 
vacancy will be available. A copy of the detailed order 
dated  19.5.12 to th is  effect h a s  also been enclosed as 
A nnexure CA-1.

4. The anxiety on behalf of the app lican t is th a t on 
the pretext of non availability of vacancy, the 
responden ts  may not consider h is claim  for 
com passionate appo in tm ent as  ordered by th is  T ribunal 
w ithin the stipu lated  p eriod /reasonab le  tim e. From the 
o ther side, the learned counsel for the responden ts  
a ssu re s  th a t  a s  an  w hen vacancy is available w ithin the 
5% quota, the necessary  com pliance would be m ade.

4. In view of the above, a t  th is  stage, th is  contem pt 
petition is s truck  off with the direction th a t the 
necessary  com pliance be m ade a s  soon as the vacancy 
becom es available w ithin the prescribed  quo ta  of 5%.



However, considering the anxiety of on behalf of the 
applicant, it is provided th a t the app lican t m ay move an  
application for revival of th is  contem pt petition as and 
w hen it is i;equired or he is advised.

(S. P. Singh) (Justice Alok K um ar Singh) n n  ■ 11 ' I
M ember (A) M ember (J) '' ^

vidya


